> IN THE CENTRAL ADMINISTRATIVETLIBUNAL:HYDERABAD BENCH !

AT HYDERABAD

0.&,No,1017/92, Date of Order:26+10,93 X

T.V.G.Prasada RaoQ .
.. #pplicant

Vs,

1,The General Manager, ‘
South Central Railway,
Rail Nilayam,
Secunderabad, i

2.The Chief Personnel Officer,
South Central Railway,
keil Nilayam,
Secunderapad,

3,The Chief Project Manager,
Railway Blectrification Project,
South Central R&ilway, :
Vijayawada,

4,The Senior Electrical Engineer (General|& S3),
Railway Blectrification Project,
Sduth Central Rcilway,
Vijayawada.

5,5ri D.V.S,.Raju,
, Senior Electrical Engineer/G & S5,
’i’ Railway Blectrification Project,

; S,C.Railway, .
/ Vijayawada. .o IReSpondents

i
| :

Counsel for the MApplicant Mr.P.Krishna Reddy,

Counsel for theRespondents

Mr.N.R.De%aqu SC for Rlsy,

CORAM:

TAE HON'BIE MR,JUSTICE V.NEELADRI KAO VICE=-CHAIRMAN
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0.A.N0,1017/92. Date: 26,10,1993,

Judgment

I As per Hon'ble Sri R,Rangarajan, Member{Administrative) [

The applicant, an Electrical Foreman, appeared for
the selection of Assistant Electrical Engineer in thes South
Central Railway in the year 1992 and could not come up
successful in the Viva-voce test as he could not obtain
the minimum marks in the record of service for the vears
1988 to 1992. The prayer in this O.A. is for a dirsction
to the respondents to consider the neme of the spplicant
also for inclusion in the panel of Assistaent Electrical
Engineer published in Order No.P(GAZ)607/LDCE/(7) dated
14.7.1992 and include his name without teking into con-
sideration the mariis given to the applicant for the Zonfi-
dental Reports, and to pass such other order or orders
as the Tribunal may dzem £it and proper in the circumstances

of the case,

2. At the time of hearing, the learned counsel for the
applicant submitted that he has failed in viva-voce
especially in the Record of Service, the assessment y=ars
oeing 1988-1992, as he did not have a congenial relations
with R-5 wnile working under him in Railway Electrification
Project, Vijayawada. The learned counsel for the applicant

has also submitted that R-5 was his immediate superior for

- all the five (5) years from 1988 to 1992. As there was

Dp.
misunderstanding between them, ®e purposely did not give

proper gradation to thefiQR}iCéhgﬂéhd thereby he failed in

) ) Q' M(‘;A ‘)r/kvv{tf
the Record of Zervice computed on the basis of wiva-vecse-
e
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3. It is further submitted by the learned counsel
for the applicant that though R—5Q;g% senior to the
applicant nowsin the cadre ﬁfor‘consideration for pro-
motion to the post of Assistant Electrical Foreman in the
year 1979 the applicant was given 3rd rankgkg while R-5
was given 5th rank, But, later on, R-5 was considered
for promotion to the Assistant Electrical Engineer

in the year 198@8-81 as he was having requisite eligibiliiy
of service as Supervisor while the applicant was not then
considered for promotion to the post of Asst.Electrical
Engineer as he was not having regquisite number of years
of service as Supervisor, It is stated fbr the applicant

that in view of the above facts R-5 had animosity against

the applicant.

4. The learned counsel for the respondents submitted
that record of service is written each year and that the 4
assessment for different years is done on the basis of work "
done by the applicant during that year and it has no relevance

to any of the malafides quoted, ‘As a matter of fact, the
applicant did not fare well only in three years as h
revealed from the extract of the Record of Service produced
before us. On the basis of this gradation, he had obtained
only 13 marks out of 25, whereas the minimum is 15 marks for
qualifying iﬁ the Record of Service for empanelment to the *
post of Assistant Electrical Engineer. He Ffurther added
that the applicant has not substantiated his case that he
H;; been differently treated from others due to malafide J

intention.
5. We have heard the learned counsel for the applicant
(]

+
Sri P.Krishna Reddy and 5ri N.R.Devaraj, learned counsel for

respondents,
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Tne Gensral Manager, South Central Railway, RailNilayam,
Sscundarabad,

The Chief Personnel Officar, South Csntral Railway,
Rail Nilayam, Sscunderabad,

Tha Chief Project Manager,Railway Electrification
Project,

South Central Railway, V\ijayawada,

The 3enior Blectrical Engineer(General & S$S5), Railway
Electrificatien Preject, South Cantral Railuay, Vijayauada

! iok E1 rlc%i’E Railway Electpfficatien *
69} Z prt L.Ra luay,/PeJ auagé’/ /?f

%55.

Cne copy te Sri. P.Krishna Reddy, advocate, CAJ Hyd «
One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
One ceﬁy to Library, CAT, Hyd.

One spars copy. )
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6. Under the circumstiances brought out by the
learned counsel for the applicant, we feel that the
contention in reéard to bias cannot be considered
altogether baselesss S0, it is just and proper to
have a re-review pf the Cogfidential Report already
initiated bé-R—S for the years 1988-92 to*be reviewed
by a Reviewing officer in the rank of Deputy Chief
Electricél Engineer who was working during that period
in thé Railway Electrifiéafion Project. fhe entries
in the .Service 3edord of the applicant will also be
taken into accountzwhilé déiﬂg re-review, Thereafter

the reviewed C.Rs. will be sent to the Chfef Project

ﬁanagef of the Raiiwéy Electrification Prdject for his

'“acceptancé. On the basis of re-reviewed and accepted

CRs, the marks to be awarded to the applicant for record
of service for the years 1988-92 will be computed ané
if the applicant gets minimum of 15 marks for the period
of service, then his case has to be re-considered for
empanelment to the post of Assistant Electrical Eﬁgi-
neer in accordance with law. The above re-review has

to be done only if the Confidential Reports for all

the years from 1988-92 was initiated by R-5, The

‘above said re-review has tobe completed within-a'pefiod

of three months from the date of receipt of the copy

of this judgment.

e The O.A. is ordered accordingly. No costs.

JV\Q reiugal
‘(R.Rangarajan)
Member (Admn. )

)ﬁ{xﬂ}WS\”—“’"
(v.Neeladri Rao)
vice-Chairman

Dated 26th October, 1993.
Dictated In the open court.

sk/grh.




